
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0.A. No. 
199 

DATE OF DECISION 28.9.92 

Ales 	 Applicant7'  

Mr. M.R.Rajendran Najr 	Advocate for the Applicant 
 

Versus 

The Sub Diivjsjonal Inspector, Respondent (s) 
Postal,Kottarakkara 

Mr •  Ge0rg J°ph, 	 Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. P.S. Habeeb Mohamed, Administrative Member 

The Hon'ble Mr. N. Dharrnadan, Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? 	' 
To be referred to the Reporter or not ? 	 A 

Whether their Lordships wish to see the fair copy of the Judgement ? 
To be circulated to all Benches of the Tribunal ? ' - 

III fl ( 	t'A r N.J I 

Mr.N. Dharmadan t  Judicial Member 

Appljcat is aggrieved by Annexure-Ill noe ca1lig 

( 	 upon him to appear before the respondents for  an interview 

t0 be held, on 13.4.92 for selection to the post of EDDA, 

Sadanandapuram Post Office. 

2. 	According to the applicants he.i.iS Continuously 

working as EDDA, Sadanandapuram Post Office on a provisional 

basis. But he was not consideredinthe regular selection 
A. 

held on 30.8.91. Hence, he filed O.A. 559/91 requesting 

that he may also be considered giving weightage to the 

service he has rendered in the post office. . This app1ica.. 

tion was heard and dispOSedof as per Annexure-Il judgnent, 

directing respondents to consider applicant along with 

other eligible candidates to the post of EDDA, eventhough 

40 	his name was not sponsored by the Employment Exchange. It 

- 	 .. 
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is submitted that in pursuance of that  judgr.ent, Annexure-Ill 

impugned notice was issued by the SDPO proposing to hold a 

further selection to the regular post of EDM on 13.4.92. 

It is at this stage that the applicant has filed this 

application with the following reliefs: 

"i) to declare that applicant is entitled to be 
regularly appointed on the basis of his qalifi 
cation and experience as the post of EDDA, 
Sadanandapuram Post Office. 

quash annexureIII and the Proceedings forf further 
interview on 13.4.92 

Grant such other re.iefs admay be prayed  for and 
the Tribunal may 4 deem fit to grant and 

Grt the cost of this O.A." 

While admitting the appljcation on 9.4.9.2 0  we did not 

grant any stay but observed that the applicants partic 

pation in the interview to be held on 13.4.92 will be 

without prejudice to his rights to pursue the matter further. 

. At the time when the case came up for final hearing 

on the basis of the statement contained in the reply aff Ida-

vjt learned counsel for applicant submitted that the 

applicant was considered but one PC. Jacob who has secured 

267 marks in the SSLC was selected and he was appointed 

displacing the applicant. 

59 	Applicant has not amended the application either 

Impleading the selected candidate or challengehis 

termination. 

60 	Learned counsel for applicant submitted that this 

application can be diosed reserving his right for challenging 

his termination from service without following the 

procedural formalities. 

7* 	Since applicant has  not iu:gfled the selected perSOn 

and challenged the termination, and he prefers to take legal 

proceedings against his termination separately,we are of the 
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view that the application can be closed reserving the right, 

of the applicant to chalien the termination of the 

applicant in accordance With law. Accordingly, we close  the 

application With the above observation. 

80 	There will be no order as to costs, 

NJ 	9 ~14  
(N • harrnadan) 	 (P.S • Habeeb 	: a ed) 
Judicial Member 	 Administrative Member 
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